BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL SOUTH ZONE BENCH AT CHENNAI
Original Application No.191 of 2024

(Memorandum of Original Application under Scction 18 read with Sections
14 and 15(1) of the National Green Tribunal Act, 2010)

IN THE MATTER OF:

Y?Ial1a11kei Puttenahalli Lake And
Bird Conservation Trust (Regd.) ARFLICARS

:Vs:
State of Karnataka& 7 others ...RESPONDENTS

INDEX TO THE TYPED SET OF DOCUMENTS FILED BY THE 2D

RESPONDENT
S.I | Date | Description PgNo. |
1. | 28.06.2024 Request letter issued by the 2nd 1 T
| Respondent to the 4th Respondent
2. 126.07.2024 |  Order passed by the 4th Respondent 4 \
giving consent with conditions. |

Dated at Chennai on this the 25t August 2024

R

Counscl for the 2nd Respondent

T.V. SEKAR, MS. No. 143/1980
COUNSEL FOR THE 2ND RESPONDENT
Ph: 9381059010
E-Mail: sekarvallam(@gmail.co
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BRUHAT BENGALURU MAHANAGARA PALIKE
Ofﬁ\c of the Engincer- In Chlef N.R.Square, Bengaluru-560002

No.BBM PfFl(‘/PR/SéO/2024 25 Date:28.06.2024

To,

Principal Chief Conservator of Forests
Wild Life & Chief Wildlife Warden,
2nd Floor, AranyaBhavan,

18th cross, Malleshwaram,
Bengaluru-560003

Sir,

Sub:  Permission for laying 1.6m hume pipeline for diversion of storm water

mixed with sewage as a precautionary measure to prevent contamination
of Puttenahalli Lake -Reg.

Ref: 1. This Office letter No.EE/BBMP/SWD/YZ/59/2022-
23,Date:08.07.2022.

2. This Office letter No.EE/BBMP/SWD/YZ/60/2022-23,
Date:19.07.2022.

3. Deputy Conservator of Forests office letter No. A2/BUD/CR-
74/2023-24, Date: 07.10.2023

4. This office letter to Executive Engineer (Planning-2) No.
EE/BBMP/SWD/YZ/126/2023-24, Date: 05.12.2023.

5. Executive Engineer (Planning-2) Bangalore Water Supply and

Sewerage  Board office letter No: B.J.M/EE(Planning-
2)/S/1566/2023-24, Date: 07.12.2023

6. This Office letter No.EE/BBMP/SWD/YZ/144/2022-23,
Date:19.12.2023

7. Hon’ble Zonal Commissioner - office letter No.
Z.C/B.B.M.P/PR/YZ/20/24-25, Date: 09.05.2024

8. Hon’ble Zonal Commissioner office letter No. Z.C/B.B.M.P/PR/YZ
/151/24-25, Date: 09.05.2024

9. This Office letter No.EE/BBMP/SWD/YZ/32/2024-25,
Date:03.06.2024.

* k k%

With reference to the above subject, it has come to the knowledge of BBMP that, the storm
water drain with ID No.BP-135 running from Attur Lake at the upstream and to Puttenahalli Lake
at the downstream is contaminated by the cntry of sewage. It also came to the notice of the
undersigned that, the storm water drain which has to lead storm water to Puttenahalli Lake was
obstructed by a compound wall to avoid contaminated storm water entering the Puttenahalli Lake.

On detailed inspection it was found that, the areas on the Northern side of Puttenahalli Lake
is not connected by an outgoing sewer line and all the sewage is entering the storm water drain,
Since, the storm water drain had sufficient area the sewage was accumulatlng inside storm water
drain and was getting evaporated living behind sludge. g
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On 20.05.2024 there Was a heavy rain ang these rains entered the storm water drain but
could not gf\ out due to the blockage created to (he Natural flow by compound wall. The Public
RCPI‘FSCNNWCS and Scnior Officers of BBMP, BWSSR and Forest Department visited the place
and instructed that, a diversjon channel should be constructed by BBMP for emergency purpose
and also BWSSB should put Up & connecting sewer line from the adjoining area to the main trunk
line on Doddaballapura main road or to the nearest Intermediate Sewage Pumping Station (ISPS).

The whole Topography of the area was inspected and found that, there is no place to take
the diversion channel on gravity basis, except the pathway space available inside the lake premises.
The alignment on the pathway would also ensure that, only 02 coconut trees removal is required.

Therefore, a joint plan was drawn between BBMP and BWSSB to construct diversion
channel using Hume Pipe so as to ensure pathway can be rebuilt over the pipeline without causing
any damage to the physical nature of the pathway.

The stream (SWD) in question, i.e., BP-135 is discharging 22.0 Cumecs to Puttenahalli

Lake. However, to prevent contaminated storm water entering the Puttenahalli Lake, a diversion
channel is proposed to let out storm water at the waste weir point. The contaminated storm water
with sewage is estimated to be 1/6 of the quantity during flooding and 5/6 of the water would be
fresh storm water which could enter the Puttenahalli Lake.

It is estimated thal, the discharge requirements through the diversion channel would be 1/6
of 22.0 Cumecs which works out to 3.67 Cumecs. The diversion is proposed through 1.6m diameter
pipe which has a cross sectional area of 2.01 Sq.m which has the capacity to allow 4.00 Cumecs of
water.

Under the above circumstances, it is kindly requested to grant permission for laying 1.6m
dia hume pipe inside the premises of Puttenahalli Lake in the pathway. BBMP assures and gives

guarantee that, pathway will be restored to its original condition for the use of general public.
Thanking you,

Yours faithifully

| e
Engineer-l lL-‘()J‘JAV / wa

hanagara Palike
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NCPCCHWT Y] CR-01/72011-15 Principal Chict Conservator of Forests
. (Wildlife) & Chicl Wildlifc Warden.
PO NG 1415312 [KCarnataka Office - 080-23341993. 080-
23346389
Imail: pecfwla gmail.com
Malleswaram Bangalore
Date: 26-07-2024
: Official Memorandum:
Subs - Request for permission to carry out laving pipe line in
Puttenahalli Bird Conscervation Rescrve.
Retl: this ofice even number letter dated: 29.05 2024,
i
Hon'ble NGT Order on 18.06.2023 in CA No. 191 of
2 2024(S7) & TA No.71 0f 2024(87)
icuer No. BWSSB/CE(Projec)ACH P/ T A/ST8/2024-
3 23 eithe Chicf Engincer (Project). BWSSH3 - Bengaluru.
[ leu \0 BBMPIC/PR/S60/2024 - 25 Gf the Engineer in
1 Chicl. BBMF, Bengaluru,
ctter No }\_l‘l)'-BNG('.‘(")/\('»(Wl.,’;fxf 2024 Dated:
3 24.07.2024 of the Conservator of Forests. Bengaluru
Circle. Bengaluru
* o
Preamile: -

Adveriing 1o the above subject, the State Government declared Putienahalli
ke as Puttenahatll Bird  Conservation Reserve™ under the Wildlile
(Corsovations Act. 1972 on 29.04.2015 dor the consorvation of local and

Migretory bird Spices i Putienahalin ke,

i recent timies. the lavouts constiucicd v vl the Patenabait Birg
Conservation  Reserve doo not have a o voopar diinage sustem, so
sewane contaminated water 1s being discharged o e Puiionahall lake. {lenee.
vide s olfice Jetter cited under rel, (1) addressca e Chier Commissioner,
BRMP mlormine him that the provisions o Scetions *7 30032 and 33 ol the
Wildliie (Conservation) Act. 1972 are applicable o Conservaton Reserves
Farther. Sceetion 32 of the Wildlile (Proicetion) Act 1977 states = Ban on use of
ninitons suhstances =No persoi stall use, in ca sancuary chenicals explosives
l ther substances whicl may cause injury o o odareer oy owild dife o

|
o
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such sancruar and as such discharge of sewage/contaminated water inside the

Puttenahialll Bird Sanctuany is a violation of Scction 32 of the Wildlife
(Protection) Act. 1972, the Chicl Commissioner. BBMP has been requested to
take appropriate action o prevent sew ugc/c(ml;smin;m:(l water from entering the
Puttenahalli Bird Conservation Reserve and also to submit a report to this office

on the action taken.

[he Hon ble NGT Order on 18.06.2024 in OA No. 191012024 (57) & TA
NO71 0f 20248/ divceted as “as in view of the sustuinable development and
precautionary principles embodied in Section 20 of the National Green Tribunal
A, 2010, respondents no. 2 and/or 6 are restrained from carrying out any further
acivin of digging up of earth and laying of pipeline including hume pipes within
the reserved areawithout obtaining permissions from the concerned authorities
and thev are also direcied 1o take requisite remedial measures 1o preven!
discharge of sewage into the lake. Activity of digeing up of earth and laying of
pipeline including hume pipes within the reserved area already carried out by
respondents no.2- BBMP and/or respondent no.6-BWSSE will also be subject to
further  orders 1o be passed by this  Tribunal = after  hearing  the

concernediaggiieved parties”.

['he Chicf lingineer (Project), BWSSB, Bengaluru. in the letter referenced
under (3). has detailed that BBMP is planning to lay a 1600 mm diameter RCC
pipeline along the walkway of Puttenahalli Lake bund to continue the Storm
Water Drainage (SWD) system. Itis essential that this BBMP pipeline is installed
first, as only then will BWSSB be able to lay a 700 mm diameter RCC trunk
sewer. approximately 600 meters in length, running parallel along the same
alignment 1o the proposed under-construction Yelahanka Kere Wastewater
Jrcatment Plant (WwIP). This trunk sewer 18 needed to manage sewage from
future developments in the upstream areas under the various Village Panchayath
limits. clse the pipe laid in the on-going work with the provision of lilting
machine hole will suffice the present requirement. Explamning the above facts, the
Chicl Jingineer (Project), BWSSE. Bengaluru has requested to accord permission
10 Jay the same in the said alignment coming under the Bird conservation Reserve
along with the work of BBMP.

Ihe Fngincer in Chiell BBMP. Bengaluru: i the Teter referenced under
(49, has reported thint the stormowater drain identitiod s 130 1 3 which runs from

| (\‘; Q"\K/
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™MACTAN



Atiur | ake upstream to Puttenahalli Fake downstream s being contaminated hy
sewaee. To prevent this contaminated storm watcer [rom entering Puttenahalli
[ ake. o compound wall was constructed (o obstruct the flow. However. upon
detailed mspection. it was found that the northern arcas of Puttenahalli [Lake are
not connected 1o an outgoing sewer line. causing all sewage to enter the storm
water drain. As a result, the storm water drain, which was originally designed to
handle storm water, has become a repository  for sewage. This sewage
secumulates in the drain, leading to evaporation and lcaving behind sludge.

On 20.05.2024 there was a heavy rain and these rains entered the storm
water drain but could not go out due to the blockage created to the natural flow
v compound wall. The Public Representatives and Senior Officers of BBMP.
RWSSE and Forest Department visited the place and instructed that. a diversion
channel should be constructed by BBMP for emergency purpose and also
BWSSB should put up a connceting sewer line from the adjoining arca to the
main trunk line on Doddaballapura main road or to the nearest Intermediate

Sewage Pumping Station (ISPS).

Also. the engineers of BWSSB and BBMP has reported that the whole
topography of the arca was inspected and found that. there is no place to take the
diversion channel on gravity basis, except the pathway space available inside the
lake premises. The alignment on the pathway would also ensure that. only 02

coconut trees removal 1s required.

I'nerefore. a joint plan was drawn between BBMP and BWSSB 1o
construct diversion channel using Hume Pipe so as (o ensure pathway can be
rebuilt over the pipeline without causing any damagc to the physical nature of the

pathway.

[he stream (SWD) in question, BP-135. discharees 22.0 Cumecs into
Puttcnahalli Take. To prevent contaminated  storm water  {rom  enterine
Puttenahalli T ake. a diversion channel is proposed 1o direet storm water 1o lh:‘
wiaste weir point. It s estimated that during flooding. the contaminated storm
water with sewape constitutes 176 of the total ow. while the remainine 3/6 is
fresh storm water. Therefore. the diversion channe! needs 10 handle ];’6&0["” 0
Cummcees. which amounts 1o 3.07 Cumees. The proposed diversion will ulili_/:‘.'.l

6-meter diameter pipe with across sectuonal wrea o X 01 wauare
]. meer di mele l I ”dlcll\.ll‘. ()] '(iu‘uk'nk‘lcr\k'llp;ll\l\‘

A



chaccommodatmg up 1o 400 Camees of water and ace ardmely proposals were
submitted by BRMP and BWSSB (o this office (0 accord permission for carrying
out the abov e said works.

Accordmgly . a meeting was conducted with the stakeholders and Torest
Officers on 10072024 and after detailed deliberatons. the Conservator of
Forests Bengature Creele, Bengaluru was dirceted to inspect the spot along with
BEMP and BWASE engincers and submit the technical feasibility report on the
proposal submitied by the BBMP and BWSSB.

e Consenvator of Forests. Bengaluru Circle. Bengaluru, submiited
viefewer referenced under (). indicating that a joint meeting and
mspection were conducted on 22.07.2024 at the Putienahalli Lake premises. The
wetng mvolved representatives from Respondent No. 2 (BBMP). Respondent
Neo 6 (BWSSB). and the petitioner. During this mecting, a comprehensive
Giscussion was held on the technieal aspeets of the project.

Lhe report notes that the primary source of sewage entering Putienahalli
Lake s the discharge from upstream areas into the Storm Water Drain (SWD).
awributable 1o incomplete sewer lines in the lake's catchment arcas. Following
detarled discussions and a joint inspection on 22.07.2024, it was concluded that
the tssue of sewage entering Puttenahalli Lake can only be resolved through the
implesientation ol a comprehensive sewage network and SWD across the entire
catclmment arca of the Jake (14 sq. km. as depicted in the map). This infrastructure
would crure that sewage is directed o the wastewater treatment plant (Ww [P)
while allowing ramwater runoff to flow into Puttenahalli | ake.

According 1o the report submitted by the Conservator of lorests.
fenpalury Cireles the catchment arca map provided by BBMP and BWSSRB
indicates that a significant portion of the area falls under the Jurisdiction ol the
Panchavals and Bangalore  Development Authority (BDA), Therefore, the
cstablishment of a comprehensive sewage network and wastewater treatment
plant (Ww 1) in these arcas will need 1o be manaped by these authoritics, s
BEAE and BWSSE do nothave jurisdiction oy er (e rertons Consequently i
corcomred mat the BDA and Panchavat authories, WML their action plvun\

netnvork ang Wy 1P,
am*ﬁ\)(
/

I

concerime the devclopment ol themr sewgoe
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1 mspection, the petittoner proposcd con ‘;I(hfrlﬂ!}_ alternative

align
nments for mq ll]xl&‘llh’ the sew apce network. spect teally sug poc \[In” I(IUIIHV i

along N >
the south side of Pattenahalli 1 ake to connect with the existing network of

(reatment capaciiy ol 7 MLED. [Towever,

v the average inflow

the Puttenahallhy Ww TP, which has a
accordmg o the mformation provided by the Tser Agene
for June 2024 was SARMIE D (78.28% ol capacity ) and 5 75 ML )(87.1’1% ) up

0 23072024 mduly with a peak inflow of 7008 MID recorded on 30.06.2024.

Given these figures. BWSSB and BBMP engincers have determined !.hal the
D vl e - gl S :
Puttenahalli Ww [ s already operating al or ncar its capacity and cannot

accommadate additonal sewage treatment loads.

\ceerding 1o the authorities of BWSSB. there is currently no need to lay a
00 e diameter RCC pipeline, as the existing pipeline network, which wa:
designed according to the original scope. 1s sulficient to handle the generated

Should the installation of a 700 mm diameter RUC sewage pipcline be
from the Ramanashree

SCW AL

authorsed. it would be used to accommodate sewage

I omia cated community and the North Wood Villas. provided that these areas
2l handed over to BWSSB in compliance with tuture regulations. The
hree California lavout and North Wood Villas, situated adjacent 10
lhe responsibility for

Puiershalli Lake. are privale gated communitics.

<ahlishing @ water supply and underground drainage (U'GD) network falls on
Cssociation, as these arcas have not yet been transierred o BWSSB.

sore. as reported by the oflicials of BWSSB and BBMP, in accordance
43 PC 2022 dated 12.03.2024, the layoul must

Coda VU

i yn"h rTY
P Ul

with Government Order IEL:
also establish its own wastewalcr treatment plant (WW L) o manage the scwage

penerated within the community.

According 1o the report submitted by BBMP and as per the ficld inspection
report ol the Conservator of Forests, Bengaluru Cireles Bengaluru, 1t has been
detennned that the 1600 mpy diameter RCC prpehine proposed by BBMP. as a
replacement for the open SWD, s neeessary 1o address the gap in the SWD
svstem. This proposed pipeline acts as a diversion channel which is crucial for
carrving surface unof T mixed with sewage downstream rom l’ullcn(thzllli | ake
and the fact

without contaminating the Jake. Given the limited o
that the proposed land falls within the Puttenahalli Hm! Conservation Reserve

the proposal has been designed to divert only 420 cumeces (approximately 174"
v . AN s b4 /<&

_
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Ql l ) AN} ) lhl ouge ( ( INC ¢ P( (

S

Yoy vef s Tos vec e g oy §¢
\o Particulars - Existing scetion Lroposed
‘ i section
| I lood carrying |
: capacity i Cumes 13:43 Cunes 4.20 Cumes
~ . H H
Required width i ' '
o ‘Lqul‘l&d width 1.n mo 3.00 m 1.60m dia
3 Required Depth inm ‘\ 240 m pipe
._ Velocity generated in | . | 2.10
! 1 ceennds - 2.81 Misceonds )
m seconds 1 M/scconds
3 Red fall : 1 in 300 ] in 550

Ihe report also indicates that during peak rainfall cvents. the proposed
1600 mm diameter pipeline may be insufficient to manage the excess floodwater
h the SWD. Consequently. there is 2 risk of overflow, with
this proposed

conveyed throug water
potentially  sull entering  Puttenahalli Lake. Additionally,

interyention may reduce neeessary inflows to the lake. 1ad the sewer line been
the lake could have been

alled upstream, the issuc of sewage entering t

properly inst
the BBMP cngincers have o cnsure that necessary

avoided. T'herefore.
‘noinecring siructures shall be put in place to prevent

(o tacilitate the excess {lood water ingress to the lake.

the sewage entry and also

i urther. the report submitted by the BWSSI along with the report of Cr.

Bengaluru Circle gives the details of the flow and diameter caleulation for the

RCC pipeline as below:

SIL Year Projeeted © Flow in MLD '
NG . population

20 | (us per censs) 7049 VR

2o 2020 21000 2A2

L2031 41580 A

4. 2041 63202 158

s, 20581 78312 L9440

Mannings formula :
V- ImxR™S

Q) A*V ’\/
Q mYsce S}‘} /
C \ /

V m/see

N



Diain Diain S v o MLD

mm m

At 03 0012 200 096 9
100 o 001 250 Tolg
ALY 08 0012 350 1008 |
600 06 0012 400 1086 0
700 0.7 0012 550 0083 ¥l

So. from the above caleulation it clearly chows that 700 mm diameter of

sewer pipeline will cullice the sewage penerated by the vear of 2051 for the
population of 78312 nos. Additionally, significant developmental activitics dre
oceurring upstream. beyond the jurisdiction of BWSSH and BBMP. As 4 result.
the sewage load projected above by BWSSB does not account for these
developing arcas. Iherefore, as these -arcas arc developed. it 18 essential to
cstablish a proper undereround drainage (UGD) network and treatment facilitics.
Without these provisions. the proposed network may not be adequate to handle
fuure sewage loads. Therefore. it 18 crucial Tor BWSSB 1o immediately
impict am catchment arcas of
putienahalll ke to ensure the lake's long-term survival, Also, the BDA and
nanchayat authorilics are required to qubmit their future action plans regarding

their sewage network and Ww P

Lament the proposed sewage network plan in the upstre

Whereas the Cer tral Government Guidehines dated 21 (7.2022 states that

gy per ihe revised Guidelines dated 21st July, 2022 feopy enclosed).
;ﬂ'u_/c';r.e*acliviiim proposed 10 be located within Conservalion
under the Wild Life (Protection) Act. 1972 do not require consideration by the
Standing Commillee of National Board for Wild Life” and vide the above

mentioned facts. as there is no allernative routc for laving the proposed 1600 mm

| Reserves notified

dig pipeting for diversion of Storm water and laying ol 700 mm dia trunk sewer

id
pipeiing other ‘han the walkway of Puttenahalli Take bund to have continuous
CWD and as the discharge of sew agcfm')maminzm;d water inside the Puttenahalli
Bird Conservation Reserve s a violation of Scction 32 of the Wildlile
(Protection) Act. 1972 and as such iLis necessary 1o prevent sux\'ugoconlnmimucd
water from entering the Puttenahalli Bird Conseryation Reserve so as (o support

the Tocal av ifauna. iU s necessary 1o permil the said work with eertai conditions

[erce. the following order, 7
-t S
g fw.,‘{‘
R W s



:Order:
A per the ¢
¢ creumstances o ' i ' ]

PONCES Under S tanees explained in the preamble and in exercise of
: ACr Necton 33 (o) o TN ' Tdlif
N3 (o) read with Seetion 364 (2) of the Wildlife
- Permuission s hereby accorded to lay the proposed 1600

ater snipeline . : incli j
hume pipeline and 700 mm dia trunk scwer pipeline along with

(Protection) At 197>
mm storm w
NCCCSRATY SruCtures so a8 v : ' '
; I» | CHITeS 50 as 1o prevent the entry of sewage/contaminated water in
uttenahalll Bird Conservati in intc '
thalli Bird Conservation Reserve in the interest of the Jong  term

CONSCM ALON Al he < wacom, j i i
onse Won- ot the said reserve and the dependent bird population with the
following conditions.
Conditions: -

1. Carc should be taken not to disturb the wildlife species and their habitat

curing construction activitics.

2. The user agency and project personnel will comply with the provisions of
the Karmataka Forest Act & Rules, Wildlife (Protection) Act, 1972 and
Fovironment (Protection) Act, 1986.

3. T'he muck generated during the project implementation shall be taken out
of the Conservation Reserve arca without endangering the flora and fauna.

4. The work shall be taken up only under the close supervision of the
iurisdictional officers & staff, to avoid any damage to the flora and fauna.

5. The implementing agency shall abide by the conditions laid down by the

forest officials in charge of the project arca in the interest of protecting and
minimizing disturbance to wildlife during construction phasc and after
complction of the project.
6 Afier the compilation of the work by BBMP and BWSS1 the arca shall be
restored its original nature at their own cost.
vpencies ke BWSSB. BBMP, BDA, Karnataka State Pollution Control
Board and Village Panchayats should draw a long-term plan for the
catchment to ensure that sewage does not enter the fake through any source
and does not harm the habitat of birds in the Conscrvation Reserve.
& Necessary financial allocation shall be made by the BBMP and BWSSB
for wiy additional habitat improvement works as proposed in consultation
with local Iorest Departiment oflicials. o

~
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Principal Chicl Conservator of Forests

(Wildlife) and Chief Wildlite Warden
Karnataka
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